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5317. SHRI L~KSBMAN MALLI~K: 
Will tbe Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether there bas been satis. 
factory progress regarding the imple
mentation or Crop Insurance Schtme in 
various States during t 983·84; 

(b) if so, the totai hectares of land 
covered by the scheme against the targets 
of tbe plan; and 

(c) steps Government hay~ taken to 
achieve the targets of the plan? 

THE MINISTER OF STATE IN THE 
DEPARTME.NT OF ,RURAL OEVE
LOPMENf (SHRI CHANDULA~ 

CHANDRAKAH.): \u) y~s Sir. 

(b) and (c). A tar~el of covering 5 
lakh hectares during the Six.th PLiO was 
proje~ted. An area of 3,24,645 hectares 
was covered un ~e:- the scheme upto 
Kharif 1984 seaso~. The target of 
,-overing 5 lakh h~clares dudug the Six, h 
Plan would be exceedeJ keetlL.g 10 view the 
busineis booked during Rabi 1985 in 
respect of which ficLn figures are not yet 
available. 

Improvement in lhe Working of F.e.l. 

5318. SHRJ JAI PARKL\SH AGAR
WAL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Governmc=nt would coo
sider effecting improv~ments in tbe 
wOJking of Fel in the light of suggestions 
sent to the Prime Minister of 22nd 
January, 1985 by the F'f.!deration of tbe 
All I~dia Food Grains Dealers Asso
ciation Delhi; and 

(b) if Dot, the reasons thereof? 

THB MINISTER OF FOOD AND 
CIVIL SUPPLIES IRAO BIRENDRA 
SINGH): (a> and (b). The perfor. 

milled of 'the Food Cbrp'oraUod or Inilia 
is constantly reviewed by the Ooverbmeat' 

. with a view to Im,proving its opcrtioit84 
efficiency. As the Food Corporation Of 
lndia is an ins.trument for execution of 
Government policies, there cannot be any 
parity with the private trade. . , 

Survey Regarding TV and Viewing Haltlts 

5319. SHRI LAKSHMAN MAL
LICK: Will the Minister of INFO'R. 
MATrON AND BROADCASTING be 
pleased to state: 

(a) whether Government have made Iny 
survey to assess the Dumber of televisiOn 
ownership and viewing babjt.~ in the 
country and the level of,viewersnip of diffe
reut age sex and income group~ to know 
p~blic o~inion about TV; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATIO~ 
AND BROADCASTING (SH'RI V.N. 
GADGIL): t'a) and, (b). An ati-India 
survey was conducted by Doordarshan in 
1980 to ascertain demograph profile o'f 
TV owning house-holds, viewid'g habit's, 
viewership of individual TV "rogrammes, 
etc. The survey was based on samples 
drawn from I 2 places, viz. Delhi, 
DehraduD, Chandigarh, Bombay, Puder 
Jalandhar, Amritsar, Lucknow, Kanpur, 
Calcutta, Madras and Srinalar. Over 
1 3,000 respondents at these placca were 
-interviewed through a questionnaire. Tho 
findings of the Survey were made use of 
by Doordarshan for its own proar.'inmi~. 
The Audience Research UQit~ aoa 
Research Evaluation Cells attached to 
Doordarsban Kendras have conducted 
several specific surveys sinCe 19-ro. This 
is 11 continuous process. 

Veri~lcatloo of Membership of UaIeDs 10 
Food Corporation of India' 

5320. SHRI KALI PRASAD PAN-
DEY: Will the Minirter of 'LABOul 
'be pleased to atate : 

<a> whether his Ministry baa received 
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a number of rqlresentations alainst t~~ 
c~ck off Cl')cthod :~rbitrari1y 8pp\ied b1 
tbe man.aement of Po,rid' Co~poraiion 'of 
India for verificatJon at metPbership or 
unions ignoring the mo'de of disciplines 
procedure; 

(b) if so, the action ,being taken by 
Government aga,jost tbe maoaa~menl of 
Food Corporation of India alongwith the 
present position of the matter; and 

(C) whether despite his assurance to 
Parliamentary Consultative Committee on 
Il October. 1984 that this matter was 
subjudice the Fel management ignored 
Labour Ministry and took their own 
actions; if so, the action propo&ed to be 
taken in this regard 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH,: (a) to (c). Yes, Sir. The 
action of the Food Corporation of India 
management in introducing the check-off 
system for the purpose of varifying the 
membership of the unions has been 
challenged by the workers' unions througb 
writ petitions filed in the High Courts of 
Kerala, 'Calcutta and Bombay as well as 
a Special Leave Petition filed before the 
Supreme Court. The matter is sub
judice. 

Demands of the Indian Journalists 
Association 

. 5321. SHRI BHOLA NATH SEN: 
Win the Minister of LABOUR be pleased 
to state: 

(a) whether Government have infor. 
mation ab()ut the demands raised in the 
annual general meeting of Indian Jour
nalists Association held at Calcutta on 23 
March, 1985; 

(b) if so, details of the demands, 
particularly tbe details of the demands 
relatina to interim relief, upward classi. 
fication of newspapers, increase in wales, 
rise in Dearness AJJowancc, house rent 
aDd Pension Scheme for all categories of 
newspaper employees; 

(c) what is the present po.iti<!~; ,aD~ , 
, 'f'" I 'l"" ~ 'J' , 

(d) , tbe steps' tatum or bOlltem})llted 
by GovernmdrH in tMi rt~ ? 

THB MINISTER OF SlAtS Oft THE 
MINISTlty· OF LABOUR} (SfiRr it: 
ANJIAH): (a) The' CerltHtl '(Jdv~~ 
ment (Ministry of Labour) bas no such 
informa.th)ll· 

• r' • ~, \' 

(b) tQ (d). D()~s ~pt ~i~. 

1 Translation] 

Office Buildiog of ESIC at Katibar 
(Blbar) . I 

5322. SHRI RAM BAHADUR 
SINGH: Will the Minister of LABOUR 
be pleased to state: 

(a) whether ElllpJ~~s' Stat~ Insur
ance Corporation's own p~~a bUilding 
for its local office is ready in Katibar 
city in Bihar for the l~~' f~w Y,!Dars; 

(b) whether inspite or its own pucca 
building, the office is being loCated in a 
rented building in Katihar; and 

(C) if so, the time by ~hich _~~
ployees' State Insurance . Corporation's 
local office will be shifted to its own ~liJld
jnS, and jf not, t~e reaso~s the~ef~r ? 

; , , 'I" • M 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) to (c). According to 
available information, the State PWD 
authorities had asked the ESI authorities 
to take over the possession of the local 
office building in January 1984. How
ever. on inspection, the building was 
found to be situated on a low lying site 
which could get submer.ed with knee 
deep water during the rainy season. The 
ESI authorities are, therefore, now getting 
tbe site adjoining tho building filled. 
Tho local office will be shifted to tbo 
new buildina as soon as the filling work 
is completed, Meanwhile, the local 
office continues to fUDction io a rented 
buildiDI. 




